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Application.

Definition.
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CHHATTISGARH ACT
(Na. 21 of 2002)

CHHATTISGARH ANADHIKRIT VIKAS KA NIYAMITIKARAN
ADHINIYAM, 2002

An Act to regularize the unauthorized developments in the planning areain the State of
Chhattisgarh, by vesting certain powers specified herein, in an authority to exercise, perform
and discharge the duties entrusted to them within specified duration of time.

Be itenacied by the Chhatisgarh Legislative Assembly in the Fifty third year of the Republic
of Inida as follows :—

#

CHAPTER-I—PRELIMINARY

1 (n This Act may be called the Chhatusgarh Anadhikeit Vikas Ka Niyamitikaran
Adhimyam. 2002 (No. 21 of 2002).

(2) It extends 1o the whiole of Chhattisgarh .
(3) Itshall come into force on such date as the State Government may. by notificiion.
appoint

2 The provisions of this Act shall apply to such unauthorized developments winch were in
existence on or hefore the date notified by the State Government. 3

3. (1 In this Act, unless the conlext otherwise requires—
(i “Authority” means an authority constituted under section 4 of the Act.
(1) "Builder” means and includes, a person or group of persons engaged in
- construction of building or creation of any otherengineering siructure in.

or on any piece of land. in the planning area,
() ‘Government” means State Government of Chhattisgarh.

(iv) "Road line" ineans both limiting sides obany pubht road.
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(v) “Unauthorized development” micans development of any site without
any permission or contrary o the permission granted or deviation ol land
use or deviation from the permission granted under the provisions of the
Chhattisgarh Nagar Tatha Gram Nivesh Adhiniyam. 1973 (No. 23 ol
1973)orany of the acts for the imie being in force orany rules or byclaws
made thereunder.

B (vi) "Regularisation” for the purpose of this Act means, regularisation ol the
unauthorized development by the Authenity under Section S (1) (i)

(2) Words and expressions used in this Act. but notdefined herein, shall have the sume
meaning as given in the Chhattisgarh Nagar Tatha Gram Nivesh Adhiniyam. 1973 -
and rules madc thereunder.

CHAPTER-1I—CONSTITUTION OF AUTHORITY. PROCEDURE ETC. »

4 (1) The State Government shall constiiute for each district an authority to be called Constitution of Dis-
the "District Regularisation Authorily” for the purpose of regularisation of :"fl:’ R};mllaﬂwltml

. uthorily.

unauthorized development i

) (2) The District Regularisation Authonity shall consist of the following members
" namely ‘\—
(a) Collector of the District - Chairman
(b) District Superintendent of Police - Member
(¢) The  Municipal Commissioner/Chiel - Member

Municipal Officer of the concerncd
Urban Local body, for  the Cases of
their respective areas

(d) Chief Executive Officer o! the concerned - Member
* Development Authority, for their respe-
clive areas.

(e) Officer of Town & Country Planming . Member
e Department in-charge of the district Sccretary.
-
5. The authority may receive applications, through competent officer appointed lor this purpose:  Application.
for regularisation of unauthonized development [ron the affected persons within the time limit .
Y and in the manner as prescribed by the Government under the rules framed for this purpose, K
6. () The District Regularizatioh Authority shall have the following powcers (— Puwers of Districr )
Regularization ju-
(1) On receipt of application under Section 5. 1t may call lor any record or Werks

information regarding unauthnrized developments in any planning area
within the district On the basis ol such records and informalion, the
Authority may either reject the application or take a decision for regulari-
sation of unauthorized development in accordance with Section 7 of this
Acl.
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{11) In case. the Authority decides n favour of regalansation, 1 shall. alier
due consieranon, impose penalty an the applicant Tor such develop
ment. The Authonity may collect such penalty in sullable  instalhiments
together with imterest. in case the applicant makes o writien request o
payments in installments. within 14 days of the order by the Authoniy
(i) For the purpose ol imposing penalty. the Authonity shall evaluate an un-
¥ autharized develnpment on (he basis of prevatling market vitlue of the
land. construction cic. The Authority shall also evaluate its monthly rem
(iv) The Authoniy shatl determine penaliy on the basis ol such evaluition
- done and the cost ol development of basic inlrastructure in the vicinny
[ which iy be required because of the unauthorized development
@ (v) Upon comphance ol the order issued by the Authority, and depositof e
r regularisation penalty. such development would cease 10 be unautho-
rized and a certificie o that elTect will he issued 1o the applicant. by the
Authority in such proforma as may he prescribed.
4 (2 The Authonity shall have the same pawers as ure conlerred on the High-Rise
Building Commutee under the provisions of the Chhattisgarh Nagar Tatha Gram
g p ¢ ¢
Nivesh Adhiniyam. 1973.
(3) The Authority may, if it consider necessary. take the services or opinion of anv
regisicred structural engineer, town planner or architect in deciding applications
under Section 5
(4) The Authuority shall exercise such other powers as may be assiened 10 i1 by the
Government lor the purpose ol regularisation ol unauthorized development.
Suisramn oten 7. (1) The District Repularisation Authority shall not regularise an unauthorized deve-
g unuutharized deve- looment il -
lopmient. el -
(1) the Tand belongs to Government. local authority. or o statutory hody
(i1} the construction is alfecting the delined huilding line or is falling within
_ the Road-lines
h -
. (i) the land has been allotted by the Governmem. local authority or statutory
body foraspecific purpose, other than the one for which development has
3 been done.
¢
{1v) the area of construction is on tank hed or tank bank or matural drainage
(v) i case of multi-storied buildings. the building 1s obstructing the view ol

any henitage huilding site or is viokwting the prescribed narms for fire
salety or structural stability,

(vi) the areu 15 earmurked for industrics which use or produce hazardous
substances.

(vit) 1 is nodan public interest 1o do su
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(2)

)]

(5)

If the unauthorized development 15 on parking spaces or on areas carmarked for
recreational use in the development plan. regularisation shall be permitted only
when an alternative area has been provided by the applicant in close vicinity of the
constructed site.

No regularisation of unauthorized hiz h-rise buildin g shall be considered, if it con-
travenes any of the provisions of the Chhattisgarh Nagar Tatha Gram Nivesh
Adhniniyam, 1973.

The authority may regularise part of the unauthorized development also, looking

to the attending circumstances

Regularisation will notentitle the applicant for any other services or claims arising
thereof.

The authority having jurisdiction, shall take appropriate action against an unauthorized deve-

lopment according 10 the provisions of the relevant acts, and rules made thereunder if.

(1

(i)

(1ir)

9. ()

(2)

(3)

10, (D

(2)

the owner, or occupier or builder of the unauthorized development does not apply
for regularisation within the prescribed time [imit.,

the application has been rejected under section (6) (1) (1).
the application fails to deposit the penalty for regularisation.

Any person, aggrieved by an order passed by the Authonty, may appeal 10 the
Divisional Commissioner within thirty days from the daic of such order.

In case the appeal is filed by the applicant as mentioned in section 5, the appeal
shall not be admittcd for hearing by the Divisional Commissioner unless the
appellant has deposited 50% of the penalty for regularisation. The applicant must
dey.usit the monthly rent of the unauthorized development regularly, as decided by
the Authority, during the pendency of the appeal

Any person, aggricved by an order passed by the Divisional Commissioner may
file an appeal to the Government within thirty days from the date of such an order,

Provided that the appellant shall regularly deposit the monthly rent for the
unauthonized development as decided by the Authority under this Act during the
pendency of the appeal.

CHAPTER-1II—MISCELLANEOUS

The Government may ejther suo-maoto, or on an application filed by any person.
for the purposc of satisfying itself as to the correciness, legality or propricty ol any
order passed by Divisional Commissioner or Authority under this Act. call for the
records and may also direct that pending examination of the record, such order be

" held in abeyance.

The Government may modify or reverse the orders of the Divisionitl Commi-
ssioner or Authority under this Act as it may deem fit. No such order shall be
passed by the Government unless the inleresied parties have been given an oppor-
tunity of being heard.

Pawers of authority
having jurisdictinn.

Appesl.

Power of the Gaverne-
ment.
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Depasit of penalty and L1, The penalty, rental value and other accruals received under the provisions, of this Act shall
other sccruals. be credited 10 the Government treasury

Protection of action 12, () Notwithsianding any thing comained in any law for the ime being inforce, no suit.

tylvey wnder thrAgt presscution or other legal procecdings  shall lic against any officer or Authority
for any thing which has been done 1n good faith or intended 1o be done in pursu-
ance of the provisians of this Act or rules made thereunder,

(2) Nosuit or other legal proceeding shall lie against the Government or any authorny
under the Government {ur any damage caused or likel¥ to be caused by anv thing
which has been done or any action taken in good faith or imended 10 be done i
pursuance of this Act or rules made thereunder.

Powers of Govern- 13.  The Government may make rules for the purposes of effectively carrying out the provisions
R Ho e tntion. of this Act. Such rules may provide for all or any of the following matiers, namely —

(1) procedure to be followed n regularisation of unauthorized development:

(i1) norms for imposivion of regularisation penaliy:

(iti) procedure for collecuon and utilisation of.pcnalty for regularisation:

(iv) procedure forexercise of powers conferred to the Authority under Section 6 of this
Acl

CHAPTER-IV—SAVINGS

_Savings. 14, Notwithstanding any thing contained in Chhauisgarh Nagar Tatha Gram Nivesh Adhiniyam.
1973 (No. 23 of 1973), Chhattisgarh Municipal Corporation-Act. 1956 (No. 23 ol 1956).
Chhautisgarh  Municipalitics Act .1961 (No. 37 of 1961) or Chhamagafh Panchavatra)
Adhintyam, 1993 (No_ | of 1993) any local government, Ts the case maybe. in relation 1o the
unauthorized development under the provisions of this Act. from the date of commencement
of this Act, shall cease 10 exercise the powers. perform the funciions, and discharge duties
which the State Government. Divisional Comnussioner, and the Authority is competent 1o
cxercise, perform and discharge under this Act.

':" ::‘élh'“-'“"“k' I5.  Nocivil sunt of any nature against any of the orders passed under the provisions of this Act will
s CHit Comns; be maintainahle before any court

Power lo remove dif- 16. I any difficulty ariscs in giving effect (o the provisions of this Act. the Government may. hy
ficultics, order. not inconsistent with the provision of this Act. remove the difficulty.

frdes, eo aw 8G3 w90, oitETe Tm WEET Tz TRV, AT A gk au yeiiE—2002,
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CHHATTISGARH ADHINIYAM
(No. 32 of 2002)

CHHATTISGARH ANADHIKRIT VIKAS KA NIYAMITIKARAN
. {(SANSHODHAN} ADHINIYAM, 2012

An Act to amend the Chhattisgarh Anadhikrit Vikas Ka Niyamitikaran- Adhinivam,
2002 (No. 21 of 2002).

B it enacted by the Chhautisgarh Legislature in the Fifty-third year of the Repubtic of lndia

as follows :—
| I 03] This Act may be called the "Chhattisgarh Anadhikrit Vikas Ka Nivamitikaran  Shoet Titke and Conn-
{Sanshodhan) Adhiniyam, 2002 (No. 32 of 2002)". mencenrent.
{ii) It shall come into force on such date as the State Government may. by notificalion

in the official Gazette, appoint.

2. After (iv) of Sub-section (1) of Section 6 of Chhattisgarh Anadhikrit Vikas Ka Niyamitikaran Amendmient in Nve-
Adhiniyam. 2002 (No. 21 of 2002} the following provision shall be inscried namely.— tinn 6.

"Provided that the amount of penally to be imposed shafl not be more than 50% ol such’
cvaluation and the cost of tevelopment of such infrastructure.”
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Fte Ued, feTiw 26 3104 2003

HiGTH AT war §r.

T 9 T HYTYA.

. |7 10 W |y,

otag AfufTay

(FHF 4 ¥ 2003)

TR 3Afiega faems & fafufaawtor (@)
sfufram, 2003

wtaTg aafiga famre &1 Prafafaeror sfufam, 2002 (@0 21 892002 ) &t 3fT
ti?ﬁﬁmmmw'mfwn. -
YA T & wreed ad # gaane faum 929 g frefafars w9 o siutafie @ —

1. 1) mﬁhmmmmmﬁmmﬁuﬁﬁm(mm)ﬁm,zms
(%5 4 TF 2003) ®

(2) 7g T9vA § yaifie 78 1 a0E | w99 .

2. o sy faarg @ Frafmfae sfufsam, 2002 (i 21 §9.2002) @ o 5@
FufrmFs TR, F o F IWEW (1), (2) T (3) o' Ewmmgs ' & wWh v gues
TR s @ faam ' iy e e %

3. v sfufm # a0 F v (1) @ (2) # v ENTEE T F e W e T
frairer we fawm ' wnfa fa =

WY, fedi 26 39+ 2003

T WP 2840/21-UTTETW/03.— WA F AT ¥ 3R 348 F TR (3) F A7 § vHATe Efuga fawm @
Trafafaar (Fy=) fadas, 2003 (F91% 4 69 2003) F1 S AR TSI F WivFR | Yaggr vt fea s .

THIETE % TSI F AW | 991 FRIWTER,
1. . areed, Iv-wfa.
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CHHATTISGARH ACT
(No. 4 of 2003)

THE CHHATTISGARH ANADHIKRIT VIKAS KA NIYAMITIKARAN
(SANSODHAN) ADHINIYAM, 2003

An Act further to amend the Chhattisgarh Anadbikrit Vikas Ka Niyamitikaran
Adhiniyam, 2002 (No. 21 of 2002),

Be it enacted by the Chhartisgarh Legislature in the Fifty-fourth year of the Republic of India
as follows :—

L () This Act may be called the Chhamusgarh Anadhikrit Vikas Ka Niyamitikaran
(Sansodhan) Vidheyak, 2003 (No. 4 of 2003)

(2) It shall come into force from date of 1ts notificauon in the official Gazetie.

42. In Sub-section (1), (2) and (3) of Secuon9 of the Chhatnsgarh Anadiknt Vikas Ka

Niyamitikaran Adhiniyam, 2002 (No. 21 of 2002) hercinafter called Principal Act, for words

"Divisional Commissioner” the words “Director Urban Planning and Development” shall be
substituted.

3. InSub-section (1) and (2) of Section 10 of the Principal Act, for words "Divisional Commi-
ssioner” the words "Director Urban Planming and Development” shall be substituted.

Short title and Com-
mencement.

Amendment of Sec-
tion 9.

Amendment of Sec-
tien 10,

e , X o e W, UEETR g0 WG ST g, e ¥ g e s —2003.
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CHHAT ISGARH ACT
(No. 21 of 2003)

THE CHHATTISGARH ANADHIKRIT VIKAS KA NIYAMITIKARAN
(SANSODHAN) ADHINIYAM, 2003

An Act further to amend the Chhattisparh Anadhikrit Vikas Ka Niyamitikaran
Adhiniyam, 2002 (No. 21 of 2002).

Be it enacted by the Chhattisgarh Legislature in the Fifty-Tourth year of the Republic
- of India as follows :

1 (n 'This Act may be called the Chhatusgart: Anadhikrit Vikas Ka Niyamitikaran Short Title and
(Sansodhan) Adhiniyam, 2003 (No. 21 of 2003). Commencement.
(2) It shall come mto force on such date as the State Govermiment may, by

noufication n the Official Gazeue, appoint

2 After Section 6 of Chhawsgarh Anadhikrnt Vikas Ka Niyamivukaran Adhiniyam. 2002 Insertion of New
(No. 21 of 2002) following Seciton 6-A and 6-B shall be nsened, namely :- ’:;“"ﬂ 6-A and

6-A. Special provision for residenual building

(i) For imposition of penalty on residenual huildings, the unauthorised
development shall be ciassificd on the basis of its plot-area, as follows :-
(one) upto 120 squarc metres

(two) from 120 sq. inis. 10 240 sq ints

(hree) from 240 sq. mis. 10 360 sq. nts.

(four) above 360 sq. mis




456 (4) gdtaTe woas, fRAle 12 frgaw 2003

(1) For residenual buildings the penalty shall be fixed on the basis of the floor
area of the unauthorised development. If the building is constructed without
any building permission, then the penalty shall be imposed on the total tfloor
arca. If the building 1s constructed with additional floor area other than
specificd in the building permission, penalty shall be imposed only on such
additional arex

(i) For residential buildings, the rate of penalty shall be as follows :-
(olnc) No penalty shall be imposed on the buildings constructed on plot

areas upto 120 sg. mts,

{two) The rate of peaalty for the buildings constructed on plot areas above
120 sq. mts., shall be as follows :-

Classification on the Rate per sq. mt.
basis of plot area (in rupees)
(1) (2)

« Upto 120 10 240 sq. mts. 100
Upto 240 0 360 sq. mts 150
above 360 sq mts, 250

6-B. - Under the provisions of the Principal Act, the cases disposed shall be re-
examined, and the rate of penalty shall be calculated as per the provisions
made under Secuon 6-A. If in any case, excess amount has been deposited
by the applicant, the same will be retumed, as pcr the rules made by the
State Government in this regard.

Amendment  of 3. - Sub-section (2) of Section 7 of Chhattisgarh Anadhikrit Vikas ka Niyamitikaran
Section 7. ) Adhiniyami, 2002 (No. 21 of 2002) shall be omitted.

Hoes, N R dEE Al R B oS 81 georen, aEatee & 9fE e aerfiie—2003.
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Short title
comumencement.,

Amendment
Section 3.

Amendment
Section 6.

and
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ul

CHIAT TISGARR ACT

Nk 2l 2006)

CHHATTISG AR ANADIIKRRIT VIKAS KA NIYAMITIKARAN
CSANSHODHAN) ADHINIYAM, 2016

An Act further to amend the Chhattisgarh Anadhikrit Vikas ka Nivamitikaran

Adhiniyvanm. 2002 (Nos 20wl 20025
Be it enacted v othe Chiluitisgarh Legislature in the Sixty-seventh Year of the
Republic ol India. as tollows -

I (1 s Awt g becalled the Chbanisgarh Anadhikrit Vikas Ka Nivamitikaran
tSunshodha ) Adhiniy an. 2016,

(2) It shall connie e Joree on such date as the State Government may by
notification i the Official Gazete, appoint,

4 Mier clanse i1 er sus-weciion (1 of Seetion 3 of the Chhattisgarh Anadhikrit Vikas
Ka Nivantitikorm Adhinicam, 2002 (No. 21 of 2002). (hereinafter referred 1o as the
Prineipal Acti the 1ol g <hall be inserted. namely :-

“(i-a)  Building permission fee™ means such fee as is ascertained from time to
time under chiuse (b and (o) of sub-rule (3) of rule 21 of the Chhattisgarh
Bluniti Vikas Rules. 19847
3, I subesection C el Seetion 6 tie Principal Act.-

() tor elatse tii the following shall be substituted. namely -

“tiinl For the purpose of imposing penalty on commercial and other
ton-residential buildings not covered under Section 6-A, the
Authority shall follow the following scale. namely :-

S.No Pl arcn having Penalty
manthorized payable
Cuonstruction
(1 (23 (3)
I P O g irielers 16 times of building

permission lees.

2 Vbowe 100 sy meters b 21 times of building
fess thin 200 s¢ meters. permission fees.

3 Ao 206wy meters bot 26 times of building
fess than 300 < meters, permission fees.

4, Above 300 s meters but 31 times of building
fess i 400 ¢ meters. permission fees,

& Ao HI0 s meters but 36 times of building
Jess U SO0 s meters, permission fees,

0. Abwve S0 s micters but 41 times of building

[ess than 600 sq meters, © permission fees.



>/
TR STAT TEEE 6 T2 2016 382 (3)
il L 5 13}
T Above 600 sq merers b 4 imes of building
less than 700 sg meter permisston Tees,
8 Above 700 sq meters 3 times of building
permission fees”
(b) clause (iv) shall be delered.
4 For clause (nvo) of sub-section (i) ol Scerion 6=\ al the Principal Act, the Tollowing Amendment af
shall be“substituted. namely - Sertlan. 6:A
“two) - The rate of penalry for the bullding s constructed on plot areas above 120
sgp. s, shall beas follow -
S.No, Classification on the Rate per sq.
hasis o plot ares nit. (in Rupees)
< () (2 (3)
l. from 120 10 240 s¢. mix. 125
& from 240 to 360 sq. ns. 200
3 above 360 sq. mis 2007
3 In Section 9 of the Principal Act. tor words “Director Urban  Planning and Amendment ol
Development”, wherever they occur the words “Divisional Commissioner™ shall Section 9.
be substituted,
6. In Section 10 of the Principal Act 100 wonds “Director Urban  Planning and Amendment of
Development™, wherever thes ocenr the words “Divisional Commissioner™ shall Seesing i
be substirured.
b

ST, WET AN A S e 4 ave 1 e Ty A iEA A v - 2016
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CHHATTISGARH ACT
(No. 7 0of 2022)

THE CHHATTISGARH ANADHIKRIT VIKAS KA

NIYAMITIKARAN (SANSHODHAN) ADHINIYAM, 2022

Niyamitikaran Adhiniyam, 2002 (No. 21 of 2002).

AnAct further to amend the Chhattisgarh Anadhikrit Vikas Ka

Be it enacted by the Chhattisgarh Legislature in the Seventy-Third

Year of the Republic of India, as follows :-

1. (1)

This Act may be called the Chhattisgarh
Anadhikrit Vikas Ka Niyamitikaran
(Amendment) Adhiniyam, 2022. :

It shall extend to the whole State of
Chhattisgarh. -

It shall come into force with effect from the

date of its publication in the Official Gazette.

For clause (v) of sub-section (2) of Sectibn 4
of the Chhéttisgarh Anadhikrit Vikas Ka
Niyamitikaran Adhiniyam, 2002 (No. 21 of
2002), (hereinafter referred to as the Principal
Act), the following shall be substituted,

namely:-

Short title,
extent and
commencement.

Amendment of
Section 4.
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"(v)  The Officer-in-charge of the Member

District/Joint Director/ Secretary”

Deputy Director/ Assistant

Director of the Nagar Tatha

Gram Nivesh department

Amendment of 3. = After clause (iii) of sub-section (1) of Section 6

Section 6. " of the Principal Act, the following shall be

inserted, namely:-

“(iv)(a) On changing the land use other than

prescribed purposes, an additional

penalty of 5 percent of the current

prevailing collector guide line rate for

the

land of that area shall be

payable.

(b) (i)

if the unauthorized development
is done on the plot/site reserved
for the prescribed parking, then
the regularization will be
allowed only after the
prescribed additional penalty
amount for lack of parking has

been paid by the applicant.

(ii) such unauthorized development

/construction which came into

existence before thé * date
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01.01.2011, for which building
permit/development permit is
sanctioned, or such
unauthorized buﬂdings for
which property tax is being paid
at the rate determined by the
Government in the concerned
local body, if parking is not
available in such buildings as
per the Chhattisgarh Land
Development Rules, 1984 or the
development plan of the city
concerned, then the building
can be regularized on the
payment of additional penalty

amount for parking as follows:-

S.No.| Parking Decrease Penalty Payable
Percentage (for each car space
constraint)

@) 2) 3)

1 |'Up to 25 percent Fifty thousand rupees |’

for each car space
2 | More than 25 percent | One lakh rupees for
and upto 50 percent | each car space
3 | More than 50 percent

and upto 100 percent

Rs.2 lakh for each car
space )
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(ii1) such unauthorized development
/construction which came into
existence on or after the date
01.01.2011, for» which building
permit/development permit is
sanctioned, - or such
unauthorized  buildings  for
which property tax is being paid
at the rate determined by the
Government in the concerned
local body, if parking is not
available in such buildings as
per the Chhattisgarh. La;hd
Development Rules, 1984 or the
development. plan of the city
concerned, then the building
can be regularized on the
payment éf additional penalty

amount for parking as follows:-

S.No.

Parking Decrease Penalty Payable
Percentage (for each car space
constraint)
€] 2) 3)
1 | Upto 25 percent | Fifty thousand rupees for
each car space
2 |More " than 25| One lakh rupees for each

percent and upto | car space
50 percent
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(iv) The calculation of compoundable

parking shall be as under:-

S.No. Occupancy Built up Minimum
area Area
(in square | Available
metres) for Parking
‘ - (Per Car
Space
(ECS))
(1) 2) 3) “4)
1 Residential Up to 500 Nil
More than | 50 Percent
_ _ 500
2 Non residential | Up to 500 Nil
’ More than | 50 Percent
| 500

(c) penalty in each case for unauthorized

development

- of ° such

non-profit

making social institutions, which are

not established for the purposes of

making profits, shall be payable at

the rate of 50 (fifty) percent of the

estimated amount.

(d) As per the provision laid down in Rule

39 of the

Developmentv

Chhattisgarh

Rules,

1984,

regularization may be done if public

Land
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Amendment of
Section 7.

Amendment of
Section 9.

S.

(1)

interest is not affected by the existing
activities at the site due to non-

availability of width of the road.”

Clause (iii) of sub-section (1) of Section 7 of

the Principal Act shall be omitted.

In sub-section (2) of Section 9 of the Principal
Act, for the words “The applicant must
deposit the monthly rent of the unauthorized
development regularly, “as decided by the
Authority, during tfle pendency of the
appeal.”, the words “Dufing the pendency of
the appeal, the ‘appe'l_vl."'ant shall regularly
déposit the amount of monthly rent for
unauthorized development, which shall be
payable for a period not exceeding one year,
as may be determined by the Authority under
this Act. This provision shall apply to the all

pending and new cases.” shall be substituted.

For the proviso of sub-section (3) of Section 9
of the Principal Act, the following shall be

substituted, namely:-
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“Provided that during the pendency of the
appeal, the appellant shall regularly deposit
thé amount of monthly rent for a period not
exceeding one ; year, for the un-authorized
development, as decided by the Authority
under this Act. This proviso shall apply to the

all pending and new cases.”
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CHHATTISGARH ACT
(No. 5 of 2023)

THE CHHATTISGARH ANADHIKRIT VIKAS KA NIYAMITIKARAN (SANSHODHAN)

ADHINIYAM, 2022.

An Act further to amend the Chhattisgarh Anadhikrit Vikas Ka Niyamitikaran
Adhiniyam, 2002 (No. 21 0of 2002).

Be it enacted by the Chhattisgarh Legislature in the Seventy-Third Year of the
Republic of India, as follows :- ’

0

@
3)

This Act may be called the Chhattisgarh Anadhikrit Vikas Ka Niyamitikaran
(Sanshodhan) Adhiniyam, 2022.

It shall extend to the whole State of Chhattisgarh.

It shall come into force with effect from the date of its publication in the
Official Gazette.

After serial number 2 of the Table of para (iii) of sub-clause (b) of clause (iv) of

sub-section (1) of Section 6 of the Chhattisgarh Anadhikrit Vikas Ka Niyamitikaran
Adhiniyam, 2002 (No.21 0f2002), the following serial number shall be added, namely:-

S.No. Parking Decrease Penalty Payable (for each car
. Percentage space. constraint)
) @ , €]
«3 | More than 50 percent and upto | Two lakh rupees for each car
75 percent ‘ space”

Short .title,
extent and
commencement.

Amendment of
Section 6.
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